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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:
' AT HYDERABAD
O.A. No. 1487 of 1997

Date of Decision:
1l1th December, 1997

Betweens
Adduru Kamala & (2) A, Ravi Kumar .« Applicants
AND
Union of India -~ Represented by:
1. General Manager, .
~South Eastern Railway,
Calcutta-43.

2. Divisional Railway Manager,
S.E. Railway, Visakhapatnam.

3. Sr., Divisional Mechanical Engineer(Dieseli)
S.E. Railway, Visakhapatnam.

«. Respondents

COUNSEL FOR THE APPLICANT: MR. Y. SUBRAHMANYAM

COUNSEL FOR THE RESPONDENTS: MR. C.V. MALLA REDDY

CORAM

THE HON'BLE SRI H. RAJENDRA PRASAD: MEMBER (ADMN.)

ORDER

(PER HON'BLE SRI H. RAJENDRA PRASAD: MEMBER (ADMN.)
1. Heard Mr. Y. Subrahmanyam and Mr, C.V. Malla Reddy
for the parties. .
2. The applicants herein ére the widow and the 3rd son
of late A. Simhachalam, Diesel M'echanic, who paésed away on
21.5.1995. The 1st applicant has 3 sons, of whom the eldef
two are | pursuing their studies in professiqnal colleges
and, therefore, are neither seeking nor able to take up any
job. The third son, who is the 2nd applicant in this O.A.
seeks employment on compassionate grourds. The mother herself
is not physically fit to accept any regular job on a sustained
basis. The authorities have, however, turned do@n the request
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of the 1st applicant (Annexure=-V, page-13) for compass%onate
‘appointment to her 3rd son, the second applicant.

3. It is noticed now from the additional Gocuments filed
by the applicant that the lady has submitted a further repre-

senfation to the authorities.

4. Iﬁ 1s directed that Respondent-2 may.havé thé:éasé
examined afresh on the basis of the facts éontained in.the
fepfesentation, and also in this 0.A,, with a view to arfiving
at a suitable decision. The same may be communicated éo hér
within 6 weeks from the date of receipf of a copy of'tﬁis
order. In case her request comes to be rejected, the feasons
or grounds for the same shall have to be stated and thé order
that will be so communicated shall have to be a speakiéé order.
If‘the applicant happens ‘to have any grievance in the ﬁatter.
.arising from such decision, she has the liberty to reagitate'

the same before this Tribunal, if so advised.
Thus the O.A. is disposed of.

(H. RAJEND RASAD)
MEMBER (ADMN.)

Date: 11th December, 1997 J] ey
w - -
Dictated in the open court. ﬁ%ﬁ4ﬁkﬁ —
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\O.A. 1487/97 .

To
1. The General Manager, SE Rly,
Union of India, Calcutta-43.

2. The Divisional Rallway Manager,
SE Rrly, Visakhapatnam.

3. The Sr.Divisional Mechanical Engineer{Diesel)
SE Rly, Visakhapatnam.

4, One copy to Mr.Y.Subramanyam, Advocate. CAT,Hyd,

5. One copy to Mr.C.V.Malla [ Reddy, SC for Rlys, CAT.Hyd.

6. One copy to HHRP.M.(A) CAT.Hyd.
7. One copy to D.R.(A) CAT.Hyd.

8.Che spare copY.
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APLKOVED.BY
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IN PHE CRIITRAL ADIMINISTRATIVE TEIBUNAL

HAY LERABALD BENCE AT HYDERABAD

THE HON'ISILE ME,L,JUSTICE
’ VIGE~CHAIKMAN
|

-RAJENDEA PRASAD:M(2)

AN ]

THE HON'OLE MK .

.
1

1

‘DATED; H-—\ L§199 7

ORDER/JUDGMENT ¢

M-AA/I-‘QA-/C.AQ..\YO- :

0,4.No. j k%’] la\j

T.4.No, , ¢w.p ' )
Adnittel and Interim. directions
Issueqd '

Al ow dﬂ

Disposed of with ldirection

et

Dismissed.
Dismisged as withdrawn
Dismis*ec\:“._ for Default,
Ordergd/Rejected.

No order as to costs.,
3
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BEFORE THE HONOURABLE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH 2 HYDERABAD.

Mo A, Fo\ST| 97
in

0.4, No.1487/97

Between:

1) A. Kamala, W/o Late Simhachalam 1
Bx-Diesel Mechanic, Residing Opposite to
SoEoRly- GOOdS Shed, SoEa Rlyt’ '

Kothavalasa., Kothavalsa Mandal +es Applicant
Vizisnagaeram District. o

»e

2) 4. Rgvi Kumar, S,0 A. Kamala W/o
Late A. Simhachalam - aged 19 years
with address as per applicant-1. .+ Proposed

| Petitioner/Applicant

AND
Union of India - Represented by:

1) ®Genersl Manager, _
S.Eo Rly., Calcuttaiu3-

2) Divisional Rpilway Manager,
S.E. Rly., Visakhapatnam

3) Senior Divisional Mechanical Bngineer, - .. Respondent/
8.E, R}y., Visakhapatnam, Respondents

Petition filed Under Order 1, Rule 10(2) under Sec.151 C.FP.C,

For the reasons indicated in the accompanying‘affidavit, the

Petitioner/Applicant-2 prays the Honourable Central Admini-
-4 A RAVIRO
strative Tribunal to be plegsed to implead himLas 2nd Peti-

tioner/Applicant in the 0.A. and pass such other order/orders
as the Honourable Tyibunal may consider as incidental and

congeguential to the circumstances of the case.

Stations: Visakhapatnam

Al

Dgtez 30 =11-97 Counsel for Petitioner.
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BEFORE THE HONOURABLE CENTREAL ADMINISTRATIVE TRIBUNAL

HY DERABAD BENCH : HYDERABAD
ma pe\\ 5| 77

iy

0.4.N0,.148

Between:

A. Kamala, W/o late A. 3imhachalam,
BEx-Diesel Mechanic, *
Residing Opposite to2 S.E.Rly.Goods Shed,
S.BE. Railway, KOTHAVALASA -R3.,
Kottavalasa Mandal,

Vizianagsram Di strict. «»+ Applicsnt.
. : l : Ky
A Rivijcom 510 R KL o 19 o - Profasd AR e

Union of Ipdia - Hepresented by:

1) General Manager,
S.E. Rgilway, Cslcutta-k3.

2) Divisional Railway Manager,
" S.B. Rgilway, Visakhapatnam,

3) Senior Divisional Mechanicel Engineer,
S.E, Railway, Visakhapatnam »++ Respondents

AFFIDAVIT FILED BY PETITIONER

I) I, A, Ravi Kumar, S/o Applicant, A. Kamala, W/o Late
A. Simhachalam aged 19 years, passed ISC and resident of
Kottavalasa, Vizianagaram District do hereby solemnly affirm

and state as follows:

I am the applicant®s 3rd son for whom assistance of
compassionate appointment was prayed for and hence I know

the full facts of the case.

On the application submitted by Petitioner/applicant under
letter dated 23-12-96, the DHM(P) under letter dated 3-2-97
advised the appliCaﬂt to apply for her son®s ( Ravi Kumar )
appointment immediately on his attaining majority i.e. by

13-6~-97 to further examine the case as per the relevant rules.

The applicant in the case applied to the DPO - S.E.RHly.
Visskhapatnam requesting for provision of compassionate
appointment to her son A. Rgvi Kumar. |

The DRM (P) under letter No,WPT/5/114/96, dated 29-7-97
conveyed to applicant to the effect that competent authority

has not agreed to consider her reguest for appointment of

Q!.'2.
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her son Ravi Kumar on compassionate grounds. When my mother
was bed ridden and mentally upset I had to appeal directly to
DRM,"S.E.Bly., Visaskhapatnam and Generasl Manager, S.E. Rly.,
Calcutta who are competent authorities to reconsider the
decision conveyed in DRM (P)'s letter dated 29-7-97.when
no reply is received the matter was moved before Honoarable CKT,
; $y¢py99i and their lordships have optioned that no direction
can be given for 3rd party application unless he is
'1mplaadeq§in~the~

I therefore préy that the Honourable Central Admini=-
strative Tribunal may be pleased to implead me as 2nd Applicant
as 1 am actuslly the proper and necessary party in the suit
and to be appointed on compassionate ground¥and tQ pass such

e r a L] A )

&?/ w&ia_ﬂ,u\«.&.—cj A

Unless the above is c0nsidered and ordefad, the deponent
- will face undue hardship and irreparable recurring loss
;~_ and injustice.
‘k.qéﬁKgnﬂz

Deponent.

Solamnly affirmed and signed before me On thiSesesssss

day of ... 20000 000 1997,

Jg%g%gfé_,,AMhB%QAHQ)

Attesting Ad vocat e.

-
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4 The Divigienal Rallway Mansger,
' geuth Easters Raillways,
VIBAKHAPATEAM,

subte arding Provisien of ;pponm-t on Compassensie
::gm gt'por-ol who dled Auring SServiece.

Refs~ Your Letster MO MNPT/5/104/96 dated 200797,

Your Letter has besn reseived and I csuld mot appeal

oa the same te your goodself due te my being bed riddesn and
suffering due to siekness. Hemce my third eom ALRAVI KUMAR

in whese favour CompassOmate appoiatmeat has Deen prayed fer
Las stbmitted al appeal to ysur gosdselfs As mo reply has been
reseived with your comsidered epinion, lam submitting here with
the detailed Circungtances under which I have approashed your
goodgelf for provigien of eonmpasstmate appoimtment. IR thie
Commection I beg te submit that my husband Sri As SIMHACHALAM !
while working {m Diegel loesshed has swidenly died due te heart
attaek sn 21-03-98,

I submit that my husband while alive has givenm greast
importanse for edudatimg our ehildrem to higher teshaical stwiies.
As 8 Tesult he had to imgurr debts with a hepe that ea sompletien
of the education the children will help him ts digehargs the b debtaam
But sn wmexpested thimg has heppened, Bvem I waated to gerve amnd
get the edusation of my children comtimued as but as illwek higbeon
changing me, I have become bed ridden resulting im prayer for
provigion of eompagsomate appoimtment to my third som who has
passed OnlY 1,8.C ia whose fawvour I have decided to discouatinwe
his studies imorder to cupport.q%lg: fanily ‘nrd owuhuug we to

3

OHer Cue

eontinulii their .duuuonywzth 'sﬂiﬁryw“dﬁ:%ff as my family
Pengion.
T have reseivad Rs. Providems Youmd i Rs«6,000/=
lesve Salaxy s Re20,000/~
DCRG 2 Re63.,086/~

Due to my husband who has diceased being the ealy

sole earmer of bred werking im Lewer group C eador had et
altersative to tham te insurr debts 0 the tume of ever 50,000/«
for sur son's edusation, mdisal »eeds and normal sosisl obligatieny
ARd henoe »0 amount eould bs invested in bank as deposites ete.,

te get some monthly ineome. the deseased has no houge of his eown
ﬁl& she applieant and e¢hildren had to live in “l‘ﬁ!ﬁ Quarter, the
sate of which are exorbitant even for a mbntnda: house. The sppli-
esnt is getting only Pengien of R 0860/~ and relief admigsible.

There is mo earning member in my family.
(C“t.oco,

Page R
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£ the present.

mptakoes nqﬁlrtng pelp wuteh 48 1:!:0 need £e

1:shall thaueem be much ¢bliged s.e yoR wlu reconsider the
massonaw appmmn

-abbve aspects and. prnvzl« ny som & suitable
to onabla oy ﬁamuy- nw full on for the taat Of !.ii.ﬂoq B ,
C . S0t . Thanking you, | r i
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BEFORE THE HON'BLE
STRATIVE TRIBUN DERABAD BENuH
| HY DERABAD.

f
M.4.No. 97
in
0.A.No. 1487/97

Between: *

1) A. Kemala, W/o late -

Simhachalam “ .+ Applicent(
2} A. Rgvi Kumar ? ﬁ“IZj;E:i~4““

AND |

Union of Ipdia - Rép. by s

General Manager, j
S.E.Rly., Calcutta | :
and 2 others .. s« Bespondents

jPetition filed Undé& Order 1, Rule 10(8)
'and Section 151 C. P.C.

;.
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Filed on

Filed by
AT 5

| 1]

[ 1)

Address:

Y. SUBBAHMRNYAH,
Advocate,
D . NO . 5"’58"? ’ )
Narasimhanagar
Vﬂsakhapétnam.ék.
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SINGLE MEMBEMCASE
CENTR=AL ADMINISTATIVI TRIBUNAL
HYDER 340 BENIH: HYDIRAB4D.

|

moao w0, J\2S o 1997,
IN

0.A. WO, [L87  om.199F

!

mr, Y. g’\.\bao«\’\md"%@m

i ) ~
COUMNSEL F2R THE APPLICANTS,.

me, € -\, MO.J(LO\ \Q‘—A&ﬁf

ST.ADDL, STANDING £ UNSEL FER
C.G.Rlys. | -





